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The following Bill was introduced in the Andhra Pradesh
Leg1slat1ve Assembly on 1%t December, 2020.

L. A. Bill No. 23 of 2020

ABILLFURTHER TO AMEND THE ANDHRA PRADESH VALUE ADDED TAX
ACT, 2005.

Be it enacted by the Legislature of the State of Andhra Pradesh in the Seventy First
Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Value Added Tax (Second - shorttitle and
Amendment) Act, 2020. : Commencement.

(2) It shall be deemed to have come into force on and from the 18" September,
2020. '

2. Inthe Andhra Pradesh Value Added Tax Act, 2005 (herem after referred to as the  Amendment of

Principal Act), in section 2,- section 2.
g Act 5 0f2005.
(1) after clause (1), the following new clause shall be inserted, namely,- :

“(1-A) “Andhra Pradesh Road Development Corporation” means the  , .| ri00s
corporation established under the Andhra Pradesh Road Development
Corporation Act, 1998.”.

(2) after clause (26), the fbllowihg new clause shall be inserted, n_ain‘ely, -

“(26-A) “Road Development Cess” means the Cess levied under
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Insertion of new
section 4-B.

Repeal of Ordinance
No. 12 of 2020.

4.

section 4-B of the Act.”.

After section 4-A of the Principal Act, the following section shall be
inserted, namely,- :

“4-B (1) Notwithstanding anything contained in the Act, or in the
Schedules and in addition to the tax levied under section 4 of the Act,
there shall be levied and collected from every dealer, a Cess by name
‘Road Development Cess’ of Rs. I/~(one rupee only) per litre on Petrol
and High Speed Diesel at the point of first sale in the State. (2) The
proceeds of the Road Development Cess shall first be credited to the
consolidated fund of the State and shall, under appropriation duly made
by law in this behalf, be transferred to the Andhra Pradesh Road
Development Corporation.

Explanation: For the purpose of determining the first sale under sub-
section (1), the provisions of Explanation-IV of Schedule-VI of the Act
shall be applied.”. :

The Andhra Pradesh Value Added Tax(Amendment) Ordinance,2020 is
hereby repealed.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 (Act 5 0of 2005) was introduced
in the State of Andhra Pradesh with effect from 01-04-2005 to levy and collect taxes on sale
of goods. After iatroduction of the Andhra Pradesh Goods and Services Tax, 2017 (Act No.
16 of 2017} with.effect from 01.07.2017, all the goods except five petroleum products i.e.
Crude Oil, Petrol, Diesel, Natural Gas and Aviation Turbine Fuel (ATF) and alcoholic
liquor for human consumption, are subsumed in Goods and Services Tax. The State continues
to levy taxes on these non-GST goods under the Andhra Pradesh Value Added Tax Act,
2005.

The COVID-19 lockdown implemented since 23 March, 2020 in the State
following the directions of Ministry of Home Affairs, Government of India, had resulted in
cessation of all the economic activities in the State and seriously affecting the revenues of

" the State during the months of April, May, June and July of 2020. In April, 2020, the revenue
realized in the State was only Rs.1323 Cr as against Rs.4,480 Cr realized in April, 2019
which accounts for only 29.5% of the total expected revenue. Similar trends were observed
for the months of May, June, July, August and September 2020 also. Besides the fallgin

_revenues, the release of GST Compensation by Government of India has been irregular for
the year 2020-21. While the stress on revenues from all sources continued, there is steep
increase in the expenditure relating to the health services for combating COVID-19 pandemic.
Furthermore, the Government is also implementing several schemes for the welfare of people
from downtrodden sections.

The twin impact of fall in revenues and enhanced expenditure on health services
and welfare schemes has left very little money for development of infrastructure in the State
such as Irrigation, roads etc. Taking all the factors into consideration and keeping in view
the necessity of allocating dedicated funds to the road development in the State, it is proposed
to levy “Road Development Cess” of Rs.l/- per litre on Petrol and Diesel in addition to the

* _ existing levies on the two products in public interest by suitably amending the Andhra Pradesh
Value Added Tax Act, 2005 (Act No.5 of 2005). . :

As the Legislature of the State was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately, the Andhra Pradesh.
Value Added Tax (Amendment) Ordinance, 2020 (Andhra Pradesh Ordinance No. 12 of
2020) was promulgated by His Excellency Governor of Andhra Pradesh on 17" September.
This has been published in the Andhra Pradesh Gazette on 18" September, 2020.

The Bill seeks to replace.the said Ordinance and to give effect to the above
decision.

K.NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)
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FINANCIAL, MEMORANDUM

v The proposed Andhra Pradesh Value Added Tax (Second Amehdment) Bill, ¢
2020 seeks to levy Road Development Cess of Rs.l/- per litre on petrol affd diesel. The
levy yields revenue of about Rs.560/- Cr per annum.

K.NARAYANA SWAMY, '
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE
ASSEMBLY. :

The Andhra Pradesh Value Added Tax (Second Amendment) Bill, 2020,
after it is passed by ihe Legislature of the State may be submitted to the Governor for his
assent under article 200 of the Constitution of India.

K. NARAYANA SWAMY,
DEPUTY CHIEF MINISTER
(EXCISE & COMMERCIAL TAXES)

#

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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